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by India as a result of under-ilivoicini of or exports durin, the period t!HiO to 1967 
by (i) Ceat Tyr~s ·Ltd., (ii) Jay Edgineering 
Works Ltd., (iit) _ritania BillCUits Ltd, 
(iv) Tbackersey MooIjt and c-pany, (v) 
Atlas Capes India (P) Ltd., Bombay, (vi) 
UDioo Carllide Ltd., (vii) J. K.. IlIIYons, 
(viii) Ahmo4altad Mf,. and Calico Printing 
Co Ltd., (h,l J. B. Adyani Oerlinkon Elec-
trodes (P) Ltd., (x) Johnson anll JohnSon of 
India Ltd. ; and 

(b) the action taken by Government in 
this regard ? 

THE PEPUTY PRIME MINISTER 
AND MINtSTER OF FINANCE (SHRI 
MORARJI DESAI): (a) and (b). Mis. 
Jay ~neering Wocks Ltd. and their 
associates, MIs. Usha Sales (P) Ltd., Cal-
culta were involved in under-invoicing of 
exports during the relevant period resulting 
in loss of foreign exchange of about 
"as. 1,64,143/-. On adjudication of the 
cases, personal penalties to the OlrteDt of 
as. '10.00.11001- were imposed on tile per-
sons concerned. The parties have. how-
ever. aone in appeal. wbich have not been 
decided so far. No under-invoiciDa of eJI-
ports by the ot~r companies during the 
relevant period, has come to aotico. 

Jacome ru Arrearw ~ Ceciala 
·C.paIes . 

8898. SHRI R. BARUA: Will tbe 
Minister of FINANCE be plealOd to state : 

(a) the arrears of income tax and other 
;taxes at preseat clue from (i) Clba Co. of 
·la4JIa LIed., (ii) Volt.. Ltd., (iii) 8*ld 

. ~ J;td .. (iv) Escorts Ltd., (v) Larsen and 

. Toli1!to Ltd, BOII!bay (vi) A. V. 'I1loma. 
and CO"., Ltd. K.erala. (vii) Coca Cola· ex-
port CorPoration, N_ Delhi, and (viii) 
Cromplion Parkinson Works (P) Ltd.; 
and 

(b) tbe steps beina taken by Govern-
ment to realise the at_ ? 

THE DJ;PUTY PRIME MINISTER 
AND MINIStER OF AMANCE (SHRI 
MORA-lUI DESAI): lal to (III. TIle re-
quired iaformation is beiDa c:oIIected IIIId 
will be laid Oft tbe Table of tbe House as 
early as possible. 

IncolDe·Tn Amari oatstanlllllg In 
Rajaat ... 

8899. SHRI P. X. DEO : 
SHRI D. N. DEB : 
SHRI S. P. RAMA-

MOORmy: 
Will the Minister of FINANCE be 

pleased to state: 
(a) whether Income-tax arrears amount-

ting to Rs. 6 crores are outstandinl apinst 
ilssessees in Rajastban ; . 

(b) whether Government's attention has 
been drawn to a press report in the 'Hlndu-
stan Times' of tbe ·16th April, 1968 in this 
regard ;and . 

(c) the aCQon, if any, wilich is lteinl 
taken to recovoc the U"rears of lncollle-tu ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE, (SHRI 
MORARJI DESAI): (a) Income-tax 
arrears to the extent of Rs. 5.60 croces were 
outstanding against assessees in Rajasthan 
as on 31.3.1968. 

(b) Yes, Sir. 
(c) (i) Periodical Review of arrear de-

mand it different levels. 
Iii) Complete take over of Recovery 

work by the D.part1llental 
ofIicen. 

(Iii) All steps pCOYided in law for 
recOYer)' of a_ are being 
takon on the -.its .. d circum-
stances of each case. 

Gold Seized witII forei ... MIl .... 
ilia,....... 

II!IOO. SHill MA~T Dj~VJJAI 
NATH: WiIIlhe Minister of FINANCE 
be pJeasod to atate : 

(a) wbether it is a fact tbat some lold 
slabs with foreiln markiap have bftn 
seized at Hyderabad IOCl'ntly ; 

(b) whether tbere is any possibility of 
the smDIlJen pna fromwboa tel:! worth 
lakhs of· rupees was seized 119r 1bana. in 
Maharashtra, during March, 1968 ha.ttll a 
band· in this; and 

(c) if so, wbether some urests have 
been made in this refacd and action taken 
in the matter 7 .. . 




